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1. Govt. of India rep by E
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Deptt, of Personnel Affairs, i
Min, of Home Affa.rs
Centra. Secretariat
NEW DELHI

2, Union Public Services Commission
rep by its Secretary \
Dholpur House ‘
NEW DELHI

3. The State of Andhra Pradesh
rep by Principal Secretary to Govt.,
Energy,Forests,Environmenta Science
and Technology Oeptt
Secretariat Bldgs.,
HYDERABAD

4, The Principal Chief Conservator
of Foresis,Andhra Pradesh
Sai fabad, Hyderabad

5. G.Vidya ., Sagar,
Asst,.Conservator of Forests & E :
Wild Life, Hyderabad ..f Respondents

Counsel for the Applicants : Mmr Y,Suryanarayana
r

Counsel for the Respondents : Mr Jagan[Muhan Reddy
5C for R=182

Mr D.Panduranga Reddy
SC for R-324
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ORDER OF THE SINGLE MEMBER BENCHVDELIUERED BY

HON'BLE SHRI T. CHANDRAS EKHARAREDDY , MEMBER( JUDL.)
i

This is an aplicatiﬁn filed under gection 19 of
the Administrative Tribunals Act to give di%ection to the
respondents; not to send proposals for prnmqtion toc AP
cadre of the IFS on the basis of the list pgepared by
the Selection Committee, at its meeting held an 16 .3.92
at Hyderabad, which is said to have been ap%roued by the
Union Public Service Commissien vide its laFter

dated 24,4,92 and pass such other orders asl may

: |
deem Fit add proper in the circuss taoces uq,the case.

2. The factsgiving rise to this 08 iln brief
I
are as follous:

The gplicantsherein ®EBR a#mnk were sclected
by the AP Public Seruice/Cnmmission and u%re appointed
as Assistant Conservator of Forests by metbdd of
direct recruitment by the Govt., of Andhra #radesh
on 28.2.80 and 23.11.82 respectively, The first interse-
seniority list of direct recruits and the bromatees was
oublished an 11.9.75, 1In the said list, the interse
seniority of efficers appointed upto 6;9.%1 was fixed.,
The said list was revised in the year 1988, There uas

1
no seniority list prepared or published subseguent ta 1971.

3. While so, with regard to thé dispute of seniority
betwueen the dirsct recruits and the prcm$teﬁs in the post

af Asst.Conservator of Forests, RP 3183/88 seems to have

been filed in the AP Administrative Tribunal. 1In the sad
RP stay order had been passed on'7.10.91.i The opersative

portion of the stay order in the said RP reads as follouws:
|

"pending publication of the final seniority
list of Assistant Conservator of Forests,
the Regondents are directed not to promote
any person from the catsgory of Assistant
conservator of Forests to that of Deputy
Conservator of Forests,”

4, The grievance of the applicats is that even though—

the said stay orders are in force, that the Government of
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The Secretary to Govt.,

Govt,of India, Dept. of Personnel Affairs,

Ministry of Home Affairs, Central Secretariat,
New Delhi,

The Secretary, Union Puyblic Service Commission
Cholpur House, New Delhi.

The Principal Secretary to Govt. Energy,
Forests, Environmental Science, and Technology Dept.,
State of A.F. Secretariat Building, Hyderabad.

The Principal Ghief Conservator of Forests,

A.P, saifabad, Hyderabad, .

One copy to Mr, Y,Suryanarayana, Advocate, CAT .Hyd.
One copy to Mr.M.Jaganmohan Reddy, Addl.CGSC,.CAT,Hyd.

7. One copy to Mr.M.Fanduranga Ra3o, Advocate, for R.5. CAT.Hyd.
8. One spare copy. :
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anchra Pradesh is sendlng nroposal s for gpointment By
'promotion tc AP Cacdre of IFS on the basis aof the list
prepared by the 5election Committes, at.itsmeéting
neld on 16.3.92 at Hyderabad which llot was gproved
hy the Union Py blic Service Commission in itsletter
dated 2434.92. 50, the present DA is Fllcd for the

“

relief 5s aready indicated above.

S Today , we have heerd Mr PJ.Naveen Rag, for
Mr‘Y.Suryanaiayana, for the applicahts and fir- Jagan
‘Noha; Ruddy, §tan ding Caunuel for Responuents 1 & 2.

and Mr D. Punduranga Reddy SC For reauondents 3 & 4.

6a furing the course of hearing of thls 0A, @

order dated 8,9.92 of the Administrative Tribunal, Hyderabad
was Filed before this Tribunal, showing that the stay
orders dated 7.10.91 passed by the AP Administrative
tribunal had been vacated, AS the s tay ‘orders dated
7,10.91 had been vacated, it is left to the State
Government of Andhra & Pradesh to act in accordance

ruith rules and regulations in the matter. .

7o So far this Tribunal is concernéd,

there is nothing to be adjudicated at this stage, 1in

viewof the allegation in this OA and hence, this OA

is liable tote rejected and hence, ue re ject the OA

undér section B{3) of Administrative Tribunals Act,

leaving the parties toiemar their own costs, £

«7'—' C‘V’\ &a—ADQ.\q_Se_Lc-R,-\QM,f
(T.CHANDRASEKHARA REDDY)

Member (Judl.)

Dated:21st Sept.,1952

\ (Dictated in the Open Cou t)

sk ‘D‘LP'ME Méj“ﬂ?ﬂcj),
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Dated: 21 - q -1992

ORBER,/ JUDGMENT 3

WJWNC'_"‘
‘ in L '
0.4, No, é 31[(?)__ (— -

T ATNoy™ (wpito—

 Admitted and interim directions
issugqd.

Alloweéd

Dispoded of with directions
Digméssed ¢ |
Dismissell as withdrawn
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